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T SIRTAdLOGUC(A)s

Heard both sides on RA No%29/2000 seeking
revies of the Tribunalzs order dated 7:1‘1?2?,'2093 in
OA No'i952/993

25 ~ In that OA 2pplicants had impugned
faspondents‘ order c_!ated' 5127198 and had sought
extension of the benefits of the Hon bl e Sy T eme
Court's judoment dated 2579398 in Revias Peoti tion
No%2096/95 in Civil Appeal No%5i5008/98 CM3Dadua & Orsd
\Is‘gf‘{ w1l & 0:3"‘5 on the grounds of baing similarly
»;éima‘;ﬁii‘snecifical,ly) applicants soughvt redesignation
as Data Processing Assfstants 611l and pay scale

o f RN 600=2660 WieTFT 1?31?‘386 (rovised to RS35000-5000
WSS 1NT96) with conpquential benefi ts3!

3. After hearing both sides that OA was
diemicsed by Tribunali's order dated 7372000 after
noting that the Hontble Suprems Court 15 judgment
dated 2539798 had limited the benefits to the 43
applicants who wers a party to those proceedingsf

4; During the course of hearing it was not
brought to the notice of the Bench that tie Hon'ble
Sypreme Court by its oun judgment dated 1455399 in
Civil Appeal NoM3102/99 Kamlaksf & Orsy Usd UDI & Orss
had extended the benefits of the order dated 2559398

. Kamlakep &
in Daguals case (supra) tofb thers s:.:}ilarly placed &
During the course of haaring“ it unasl\not brought to the
notice of the Bench thatgthe CAT PB's order dated
2012599 disposing of OA NoSR370/98 SmisDipti Roy &
Ore® Vs UOI & Ors*“*i, and connected cases, respondcents
had been directed to review the cases of all those
applicants and identify their new designations and
revised pay scale in the light of various court's

rulings and place them in the higher pay scales
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notionally w3sdPa 1515186 or from the date of their

promotiow;; whicheverids later, and to grant them the

" benefit of the higher pay scales with effect from

the aforssaid date on notional basis,and benefit
of arrears in the higher pay scales only from the
date of filing each of the DOAs,with consequential

benefits in accordance Wwith law and rules“iﬁ

" (R
5. After hearing both sides on ;RA, we had
resarved our orders’%
6.  While we wers satisfied that the Tribunali's

order dated 75‘;%2000 in OA No3952/99 requires revieu

e

%n:ltially ve were of the opinion that the matter
should be referred g0 a Full Bench, on the question
as to whether entitlement in the highsr pay scale
shoul d be granted f‘m-m 1“.‘—*1*5;6 as claimed by the
applicants or the entitlement in the higher pay
scale wiedfFd 191386 should be only on notional basis
and the actual entitlement of arrears in the higher

pay scales should be with effect from a later dated

7. I-Iomtavar‘";":f this matter has been conclusively
decided by another full Bench.'s order dated 3V¥1732000
in OA No2639/99 Babu Lal & Ors3 Usd UOI & Ors.

in uhich one of us(MrisRRIdigaiVC () was a partyd

In that order after referring to the Hon 'ble Sup reme
Court's ruling in Dadua's case .(SUpra) and Kamlakar's
case -(sq;ran)'and also sseveral other rulings of the
Tribunal itself s it has been held that the applicants
would be granted benefit of 0,M, dated 113989

w'IdPd 1515186, with all consequential benefitsd
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Ihe aforesald ruling of the Full Bench in Bsbu Lal's
case (supra) is fully spplicable to the facts and
circumstances of the present case and in the
circunstan® the RA is allowed; impugned order

dated 79182000 dismissing OA NoT952/99 is recalleds
the OA is allowed; and Respondents are directed

to grant applicants in the OA the benefits of OM
dated 118¢H89 uTeTeS 1H86Y uith all wnsequential
banet‘its';; within four months Prom the date of

receipt of a copy of this orderd No ostsd

<
( MRST LAKSHNI SWAMINATHAN ) ( STRVADICE')
MEMEER (J) VICE CHAIRMAN(R)?
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